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MR. DEPUTY SPEAKER : Mr,
Ravindra Varma.

DR. KARAN SINGH (Udhampur) :
I have got an jmportant point,

MR. DEPUTY SPLEAKER : What
is it ? :

DR. KARAN SINGH :
have something,

MR. DEPUTY SPEAKFR : On
salling aitention. 1 cannct allow.

On this I
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You know the procedure in the House,
Thereisa ballot....

DR. KARAN SINGH : In am rising
on a point of order.

I never unnccessarily rise in this House,
I say something important,

In the course of his observations....
(interruptions)

SHRI B. P. MANDAL (Madhepura):
His name is not there. He cannot
participate.

MR. DEPUTY SPEAKER : Mr.
Mandal, I have told him that he cannot
ask an additional question or clarification.

DR.KARANSINGH : I am not asking
a question,

In the morning the Spcaker, in his
wisdom, said in the course of thisgdebate :

“In intcrnational affairs might is right.”

Now, my humble submission is this : are we
to understand that he said this in a i-ghter
vein because, coming  from the Speaker
of the Indian Parliament, in this context,
if this gous on record that in international
affairs, might is right, it can. at some {uture
date, be interpreted as a seal of approval
upon the aggressors, I would like to
bring this point. T would submit thatthese
remarks .. ..

MR. DEPUTY SPEAKER : He
must have said it in a lighter vein.

Let us not make much of it,

DR. KARAN SINGH : Let Lhim
clarify. Let these remarks be expungid.

MR. DEPUTY SPEAKFR. Hc must
have said this in a lighter vein, Tet
not make much of it.

Mr. Ravindra Varma.

14 27bra,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : With
your premission. Sir, I rise to announce
that Government Busincss in this House
during thc week commencing 24th July,
1978, will consist of :—

1, Consideration ¢ any item of
Government  Business carried
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(a) The Sd\eduled Cutes and
Scheduled Orders
(Amdmem) lhl!, 1978.

(b) "l”'he Prige Chits and Money
(Banning) Bill, 1978.

(c) The Huyan: and Uttar

{Alteration  of
Botmdarim\ Bill, 1978.

(d) The Code of Criminal
Procedure  (Amendme:

nts)

Bill, 1998.
(e) The Water (vaentlon and
Control  of ollution)

Amendment Bill, 1978

(f) ’I’beVus-Bharan (Amendment)
Bill, 1978, as passed by
Rajya Sabha.

SHRI SAUGATA ROY (Barrack-
pote) : I have given a notice ...,

MR. DEPUTY SPEAKER : Your
notice is not here.

Only Mr. Vayalar Ravi hus given,

SHRI SAUGATA RQY : Please just
sec, There iy my signature,

smu VAYALAR RAVI (Chirayinkil).,
hon. Minister of Parliamen-
taryMTnm has announced the business
of the House for next week. At the
same time T stand to demand a discussion
on the correspondence made between
the Prime Minister and the former Home
Mr. Charan  Singh. It is

because whnthappmed between the Prime
Minister and the Home Minister is not
a private matter atall, Itis a matter of
national concern and & matter which
affects the entire government and the
country alsn. So, my party is very clear
in our mind to that would like to know
what happened between the Home
Minister lnd the Primc Mmmcr
Without | what h we
cannotdiscuss. '—ﬁntuwhy it is necessary
that this curmgondeme must be placed
on the Table of the House to enable this
Howse to discuss the matter and the country
should know what happencd betwecn
them 1 repeat it is not & private matter.
You cannot claim any privilege of sccrecy
and there is no cahinet scerecy involved
because itina matter ofpubhc unporunce

md fot u matter of security

be a matter of security ofthcu-
pll‘!r t not one of national security.
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Therefore, it nhouldbe phcedon«he
Table of the House so that - we can discuss
it.

PROF P, G MAVALANKAR :
Aemedlbad The  Minister of
aneAﬂ'un has already told
us thnt all tBills listed for t.hu week
and unfinished will be taken
over to next wcek plus many others which
he has just now out

T am sorry to find that the outline for
next week does not contain two
which this House and the country at
large arc awaiting for alo: time,
I am referring to the Anti-defection
Bill and the comprehensive Industrial
Relations Bill.

Talking about the Anti-defection Bill
I want at least to have an agsurance from
the Minister that this it MM
important as itis, is going to be in
becuase we want proper contideration to
be given to this Bill. uires, you will
agree with me, a reasonable time for study
andthmlghtbeforeweancometoour
opinions and conclusions about it, What
is more :m:mnns and, unfortunately,
more 8 also objectionable,
if I may put it, that way, is the fact
that th; m&lenn of the Bill which
according to the press wasapproved
by the Cabinct, were released to the pres
ontheveryrvcofthe Monsoon Session
of Parli lking of the Anti
Defection Bnll We “Members of
Parliament have been demed the opportu
nity of knowing what the Bill is about.

Press Reports have come, Editorial
Comments have come, Radio and Public
discussions and vicws have come, all of
which I welcome. But here is the strange
fact that the Cabinet decision comes out
in the press, The contents of the Bill
come in the press. But this Parliamest
which was about to meet in the matter
of days is not pven n clmncctolee
the Bill b it is I
think it is highly obiecnonable and I would
like the Minister to tell the House that
he will take steps early to introduce the
Bill next week so that we can have enough
time to study and pass it as early as
possible in this Session,

About Comprehensive Industrial Re~
lations Bill, T can understand that such
a Bill will require a lot of time. Even
the ptevloun Government took more than

m They went on promuing
bzy ha; ro t!;o d for

t t! ve tonyoncycu‘ul \lt_
months upto thi 8: day. T can alo under-
stand that this Bill requires careful consi-
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deration on various aspects, But the
Minister will agree with me that the
Comprehensive Industrial Billis important
from three angles. Oncis from the point
of view of industrial unrcst that takes
place in this country purcly because of
the chaotic conditions that obtain in
regard to industrial disputes and Indus-
trial Acts. Secondly, also there is a Itut
of injustice done to the workers and
there is exploitation of the workers by _the
capitalists and the factory owners, That
must go and that can only go when the
Billcomes. Lastly,integration of different
1aws on this subject also requires a new
comprehensive Bill by the Government.
1 think, the Minister will bring forward
this Bill, if not next week, by the carly
mext month. But Anti-Defection Bill
must come next week.
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SHRI SAUGATA ROY : We are
surpriscd to find that in the business for
the next week ie. starting from sgth
there is no scope for any discussion on the
Report of Wages, prices and Incotoes.

‘The Government spokesmen have come
out 3 cting the Boothalingam QGom-
tre::.;c t. This Housc should be

ivdp an opportunity to discuss the
B SPPeriuniy 1o dicus uhe
suflicient time should be allotteds

In my notice I have alio metnioned
thatthereshould be afullfledged discussion
on the affairs of Indian Council of Agri-

tural Research. There bas been a
t controversy on the resignation of
bri Swaminathan of the I.C.AR.

J, [TheDirectorof Potato Research Institut
is  misbebavi with women. The
whole organisation is seeting with corrup-
tion and I demand that a full fledged
discussion should take ﬁlucc’. ’

® |SHRI RAVINDRA VARMA ": I
would notlike to takethe time of the Heuss
[to axswer indetailall the points thathare
baen radsed. ButI do not want angdon
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Momber to feel thatthe observations
which he has made or the ‘suggestions
which he s mude are ‘being im
the Government. My hon. y

r. Ravi made s point relating to some
subjects that are being raised in the
House in more than onc fashion. We
did not think it nccessary to include
them in the coming week for discussion.
mm friend ~Prof. . Mavalankar
two very important (uestions about

the anti-Defection Bill and the Compre-
hensive Industrial Rclations Bill. I am
tempted to remark that it is casier to face
Prof. Mavalankar’s bowling in theopening
weeks of a session than it is to face fast
bowling in the opening oversof a cricket
match. As the session gocs on, it becomes
difficult to answer him and say, it may come
up next week, But in the  first week,
I can certainly answer that it may come
next weck or the next, The
two subjects he veferred to are  very
important. 1 eutirely agree with him
that these are matters about which the
House must get adequatc notice. I
would like to say that as far as the Ant-
Defection Bill is coneerned there is no
gucsrion of the House heing kept in the
ark. As soon as possible, this Bill will
be introduced, and if it is possible wc

will try to do it next week.

Regacding the ladustrial Relations Bill,
I agree with hon, Members that it is
necessary to  have a comprehensive
legislation like this to’deal with industrial
relations, to  sec that the workers get
their legitimate rights. 1 hope this Bill
will comc up ‘before the House very
soon.

Shri Kachwai referred to illecal strikes.
‘These arc matters which will be  covered
by the legislation on Industrial Re-
tations.

Shri Saugata Roy raised two points:
One is about the Bhoothalingam Committee
report. 1 do not know how my hon.friend
cansay that ‘the Table of the House
should not be sullied with this Report’
and at the same time say that ‘this report

should be discussed’,

(Interru ptions)

SHRI K. P. UNNIKRISHNAN :
{Badagara) : We Will  make our

submissions.

SHRI R. VENKATARAMAN (Madras
South) : We have given notice of a Reso-
fution that it must be rejected.

SHRI RAVINDRA VARMA: However
1T would like to say that this matter was
brought up in the meeting of the B.A.C.
which was held on Wednesday and the
B.A.C. did not include a discussion on
this in the coming week. But certainly
ifit is taken up again in the B.A.C it
can be considered. So far as the
Government is concerned. Government
will have no objegtion to a debate on the
report,

%4 37 hrs.

STATEMENT RE. SETTING UP OF
SCHEDULED CASTES AND SCHE.-
DULED TRIBES COMMISSION

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
Article 338 of the Constitution provides
for the appointment of a Special Officer
for the Scheduled Castes _and Scheduled
Tribes who is charged with the duty to
investigate all matters relating to the
safeguards provided for the Scheduled
Castes and Scheduled Tribes under the
Constitution and to report to the Pre-
sident upon the working of these safe-
guards  at  prescribed intervals. In
pursuance thereto, a_Special Officer,
commonly known as Commisioner for
Scheduled Castes and Scheduled Tribes,
is appointed by the President from time
to time. Considering the magnitude
of the problem, Government arc of the
view that these matters should appro-
‘griatc\y be entrusted to a high level

cc g of pers of
eminence and status in public life.

Government have  accordingly de-
cided to set up a Commission for this
purpose which shall consist of a Chair-
man and not more than four other
Members, including the Special Officer
appointed under Article 338 of the
Constitution, 'The term of office of the
Chairman and the Members of the
Commission will not ordinarily exceed
three years.

The Headquarters of the Commission
will be located at New Delhi.

The functions of the proposed Com-
mission will broadly correspond with the




